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FORM B
PUBLIC ANNOUNCEMENT |
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF JOSAN FOODS
q PRIVATE LIMITED

SI. No. PARTICULARS DETAILS

1. | Nameof corporate debtor JOSAN FOODS PRIVATE LIMITED

2. | Date of incorporation of corporate debtor | 08.02.2000

3. | Authority under which corporate debtor is ROC —Chandigarh

incorporated/registered
4. | Corporate Identity No. of corporate debtor | U15142PB2000PTC023351

| Gumani Wala Road Jalalabad, Distt

TR . TR
' Address of the registered offi i :
r egistered office and principal Ferozepur, Punjab, India

office (if any) of corporate debtor

6. l Date of closure of Insolvency Resolution Process | 18.07.2025
| 7. | Liquidation commencement date of corporate 18.07.2025
debtor

, b |
8. | Name and registration number of the insolvency AMARIJEET SINGH
professional acting as liquidator Reg. No. IBBI/IPA-002/IP-N01287/2023-

| 2024/14392
: R House No. 1449, First Floor, Sector 40-B,
9. Ad(.iress and. e-mail of the liquidator, as Chandigarh — 160036.
registered with the Board E-mail: amarjeetsingh5400@gmail.com
3 T . E rd § .
: Plot No. D-190, 3™ Floor, Industrial Area,
10. | Address and e malol to b3 ‘.lsefl ot Phase -8B, Sector-74, S.A.S Nagar Mohali -
correspondence with the liquidator 160071, Punjab

Email: ip.josanfoods@gmail.com

|
11. | Last date for submission of claims 17.08.2025

e

—

Notice is hereby given that the Hon’ble National Company Law Tribunal, Chandigarh Bench (Court-II) has
ordered the commencement of Liquidation of the JOSAN FOODS PRIVATE LIMITED on 18.07.2025.

The stakeholders of JOSAN FOODS PRIVATE LIMITED are hereby called upon to submit their claims with =~ .
proof on or before 17.08.2025 to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

[In case a stakeholder does mot submit its claims during the liquidation process, the claims submitted by a
stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board--of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be d¢gemed to be sulimitte

under Section 38.] g oI
XS rq. NO

. CJ nnDPA-Q02!
= 7154 P NO12R7I

2023-2024)

‘A

o~

Registration No: IBBI/IPA-002/IP-N0¥287/2023-2024/14392
House No. 1449, First Floor, Sector 40-B, Chandigarh -160036

Mobile: - 9780797454

Date: 22.07.2025
Place: Chandigarh




FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTEHTION OF THE STAKEHOLDERS OF JOSAN FOODS PRIVATE LIMITED
S.No| PARTICULARS DETAILS

1. |Name of Corporate Debtor JOSAN FOODS PRIVATE LIMITED
2. | Date of Incorporation of Corporate Debtor | 08.02.2000 )

3. | Authority under which corporate debtor is . .
incorporated! registered ROC - Chandigarh

4. | Corporate Identity No. of corporate debtor | U15142PB2000PTC023351

Address of the Registered Office and Gumani Wala Road Jalalabad, Distt.
Principal Office (if Any) of Corporate Debtor| Ferozepur, Punjab, India

Date of Closure of Insolvency Resolution Process | 18.07.2025

=3

7. |Liquidation Commencement Date of
Corporate Debtor 18.07.2025

8. |Name and registration number of the AMARJEET SINGH
insolvency professional acting as liquidator |Reg. No. ;
IBBI/IPA-002/IP-N01287/2023-2024/14392

9. |Address and e-mail of the of the liquidator, | House No. 1449, First Floor,

as registered with the board Sector 40-B, Chandigarh- 160036.
E-mail: amarjeetsingh5400@gmail.com

10, |Address and e-mail to be used for Plot No. D-190, 3rd Floor, Industrial

correspondence with the liquidator Area, Phase -8B, Sector-74, S.A.S

Nagar Mohali -160071, Punjab
Email: ip.josanfoods@gmail.com

11. | Last Date for Submission of Claims 17.08.2025

Notice is hereby given that the Hon'ble National Company Law Tribunal, Chandigarh
Bench (Court-ll) has ordered the commencement of Liquidation of the JOSAN FOODS
PRIVATE LIMITED on 18.07.2025.

The stakeholders of JOSAN FOODS PRIVATE LIMITED are hereby called upon to
submit their claims with proof on or before 17.08.2025 lo the liquidator at the address
mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. Al
other creditors may submit the claims with the proof in person, by post or by electronic
means.

Submission of false or misleading proof of claims shall atfract penalties.

[In case a stakeholder does not submitits claims during the liquidation process,
the claims submitted by a stakeholder during the corporate insolvency
resolution process under the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall
be deemed to be submitted under Section 38.] sd

Amarjeet Singh

s - Liquidator

Registration No: IBBI/IPA-002/IP-N01287/2023-2024/14392

Date: 22.07.2025  House No. 1449, First Floor, Sector 40-B, Chandigarh -160036
.| Place: Chandigarh Mobile:- 9780797454
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| The E-auction will be conducted through portal https://bankauctions.in/ on 12.08.2025

[ 1cal POSSEsSIon ICh Nas Deen taken by the Atthorised Witicer of

fitors on 28.14:2024, will be sold on “As is Where is, "As is What is” and
“Whatever th 12.08.2025, for recovery of aggregate amount being Rs.9,78,618.64
(Rupees Nine Lakhs Seventy Eight Thousand Six Hundred Eighteen Paisa Sixty
Four only) Under PSTL Alc No.0277001800033701 with future interest from 05.09.2023,
plus cost, dug to the Karnataka Bank Ltd. Amritsar Branch-Punjab, 35/B, (36-13%

SCO 3, Aventura Mall, Near Reliance World, Mall Road, Amritsar-143001, Amritsar Digll
Punjab the Secured creditors from (1) Mr. Eddwad Gorge S$/o Victor Masih
(2) Mrs.Rajwinder Kaur Wio Mr. Eddwad Gorge, Both (1) & (2) addressed at:
Sultanwind Pind 6, Ward Pandora, Punjab, Amritsar-143001, Punjab being borrowers/
guarantors/ co—obligants

Allthat part & parcel of residential property in the shape of Plot of Land, Bearing No.4 min,
measuring 125 sq yards, falling in Khasra No 2190 min, situated in the area of Sultanwind
Urban Pati Behniwal, Tehsil and District Amritsar, Belonging to Mr. Eddwad Gorge
Boundaries: East ; Property of S. Kashmir Singh (25'-00") West : Street (25-00") North :
Property of S. Gurmukh Singh (45'-00") South : Property of Bholi {45™-00")

Reserve Price / Upset Price below which the immovable property may not be sold:
Rs.16,30,000.00 (Rupees Sixteen Lakhs Thirty Thousand Only). Earnest money to be
deposited/ tendered: Rs.1,63,000.00 (Rupees One Lakh Sixty Three Thousand Only).
(The borrower’s / mortgagor’s attention is invited to the provisions of Sub-section (8) of
Section 13 of the Act, in respect of time available to redeem the secured asset). .

(This Notice shall also serve as Notice under Sub Rule (1) of Rule (9) of Security
Interest Enforcement Rules-2002 to the Borrower/Guarantors)

For detailed terms and conditions of sale, please refer to link in Karnataka Bank’s
Website ie.,www.karnatakabank.com underthe head “Mortgage Assets For Sale”.

from 11:30 A.M to 12:30 P.M with unlimited extension of 05 minutes. The intending bidder
is required to register their name at hitps://bankauctions.in/ and get the user Id and
password free of cost and get online training on E-auction (tentatively on 11.08.2025)
from M/s.4closure, B05A, 6” Floor, Maitrivanam, Ameerpet, Hyderabad-500038 Contact
No. 040-23836405, Mobile: 8142000066, E-mail: info@bankauctions.in.

Date : 21.07.2025 Sd/- For Karnataka Bank Ltd
Place : Amritsar Chief Manager & Authorised Officer.

This season, cotton has been  of the Trrigation Department
sown on approximately 2.1  withhim.
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(Regulation 12 of the Insolvency d@nd Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTEHTION OF THE STAKEHOLDERS OF JOSAN FOODS PRIVATE LIMITED

3. No. PARTICULARS DETAILS
1. |Name of Corporate Debtor JOSAN FOODS PRIVATE LIMITED
2. | Date of Incorporation of Corporate Debtor | 08.02.2000 )

3. | Authority under which corporate debtor is

incorporated/ registered ROC - Chandigarh

4. |Corporate Identity No. of corporate debtor | U15142PB2000PTC023351

Gumani Wala Road Jalalabad, Distt.
Ferozepur. Punjab, India

5. | Address of the Registered Office and
Principal Office (if Any) of Corporate Debtor

6. |Date of Closure of Insolvency Resolution Process | 18.07.2025

7. |Liquidation Commencement Date of
Corporate Debtor - 18.07.2025

8. |Name and registration number of the AMARJEET SINGH
insolvency professional acting as liquidator |Reg. No.

iBBl/iPA.—OGZ/IP;NO1 287/2023-2024/14392

House No. 1449, First Floor,
Sector 40-B, Chandigarh- 160036.
E-mail: amarjeetsingh5400@gmail.com

9. |Address and e-mail of the of the liquidator,
as registered with the board

. |Address and e-mail to be used for
correspondence with the liquidator

Plot No. D-190, 3rd Flaor, Industrial
Area, Phase -8B, Sector-74, S.A.S
Nagar Mohali -160071, Punjab
Email: ip.josanfoods@gmail.com

11. | Last Date for Submission of Claims 17.08.2025

DEBTS RECOVERY TRIBUNAL-CHANDIGARH (DRT- 1)

2nd floor SCO 33-34-35 Sector 17-A, Chandigarh

Case No.: OA/489/2024
Summons under Sub section (4) of section 19 of the Act, Read with Sub-Rule
(2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993

Exh. No.: 28081
STATE BAUK OF INDIA
S
M/S RAM KUMAR SHAM SUNDER

To,
(1) M/s Ram Kumar Sham Sunder A Sole Proprietorship_Concern
Situated At Chaina Bazaarm Jaitu, Faridkot Through Its Sole Proprietor
Smt Lilawati Wife of Sh Ram Kumar, Faridkot, Punjab
(2) Smt. Lilawati W/o Sh. Ram Kumar R/o House No. 122, Ward No. 13,
Dr. Brij Lal Street Jaitu District Faridkot, Punjab-151202
(3) Smt. Kanta Rani W/o Sh. Anupam Kumar Goyal R/o Jain Mand
Street, Jaitu District Faridkot Punjab
(4) Sh. Anupam Kumar Goyal S/o Babu Ram Goyal R/o Jain Mandir
Street, Jaitu District Faridkot Punjab-151202, Legal Heairs: 1 Smt. Kanta
Rani (wife) R/o Jain Mandir Street Jaitu District Faridkot, Punjab-151202,
Legal Heairs: 2 Mr. Parth (son) R/o Jain Mandir Street Jaitu District
Faridkot, Punjab-151202, Legal Heairs: 3 Mr. Vanee (daughter) R/o Jain
Mandir Street Jaitu District Faridkot, Punjab-151202

SUMMONS
WHEREAS, OA/489/2024 was listed before Hon'ble Presiding
Officer/Registrar on 01/05/2025.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on
the said Application under section 19(4) of the Act, (OA) filed against you
for recovery of debts of Rs. 42,80,939/- (application along with copies of|
documents etc, annexed)
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under:+
(i) to show cause within thirty days of the service of summons as to why
relief prayed for should not be granted;
(ii) to disclose particulars of properties or assets other than properties and
assets specified by the applicant under serial number 3A of the original
application;
(iiii) you are restrained from dealing with or disposing of secured assets or
such other-assets and properties disclosed under serial number 3A of the
original application, pending hearing and disposal of the application for
attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in the
ordinary course of his business any of the assets over which security
interest is created and/ or other assets and properties specified or
disclosed under serial number 3A of the original application without the
prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of
secured assets or other assets and properties in the ordinary course of]
business and deposit such sale proceeds in the account maintained with
the bank or financial institutions holding security interest over such assets.
You are also directed to file the written statement with a copy thereof]
furnished to the applicant and to appear before Registrar on 20/08/2025
at 10:30 A.M. failing which the application shall be heard and decided in
your absence.
Given under my hand and the seal of this Tribunal on this date: 03/05/2025.

ir
\\

Notice is hereby given that the Hon'ble National Company Law Tribunal, Chandigarh
Bench (Court-l) has ordered the commencement of Liquidation of the JOSAN FOODS
PRIVATE LIMITED on 18.07.2025.

The stakeholders of JOSAN FOODS PRIVATE LIMITED are hereby called upon to
submit their claims with proof on or before 17.08.2025 to the liquidator at the address
mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. Al
other creditors may submit the claims with the proof in person, by post or by electronic
means.

Submission of false or misleading proof of claims shall atfract penalties.

[In case a stakeholder does not submitits claims during the liquidation process,
the claims submitted by a stakeholder during the corporate insolvency
resolution process under the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall

be deemed to be submitted under Section 38.] sa-| [

Amarjeet Singh

- Liquidator

Registration No: IBBI/IPA-002/IP-N01287/2023-2024/14392
House No. 1449, First Floor, Sector 40-B, Chandigarh -160036
Mobile:- 9780797454

Date: 22.07.2025
Place: Chandigarh
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APPENDIX IV [See Rule 8(1)]

POSSESSION NOTICE (For Immovable Pr
Whereas the undersigned being the Authorised Officer of Central Bank ¢
Reconstruction of Financial Assets and Enforcement of Securtiy Interest A
conferred under Section 13(12) read with Rule 3 of the Security Interest (
Demand Notice on the date mentioned against each account and stat
Borrower(s) to repay the amount within 60 days from the date of receipt ofth
The Borrower(s)/Guarantor(s) having failed to repay the amount,
Borrower(s)/Guarantor(s) and public in general that the undersigne
property/ies described herein below in exercise of powers conferred on him
13 of the said Act read within rule 8 of the Security Interest (Enforcement)
against the account.
The Borrower(s)/Guarantor(s)/Mortgagor(s) in particular and the public i
to deal with the property/ies. as mentioned herein below against each accoul
will be subject to the charge of Central Bank of India for the amount and inte
The Borrower(s)/Guarantor(s) / Mortgagor(s)attention is invited to p
Section 13 of the Act, in respect of time available, to redeem the secure¢
Date of
Demand

Description of
Propertyfies

Name of the Branch,
Borrower/Guarantor

Notice
GIDDERBAHA BRANCH _|As pertitie deed, all that part| gy 079995 | 19,
Borrower(s) Late Mrfand parcel of property i.e.|__ .
Balwinder Singh S/o Sh|Residential property|Thirty Seven ’
Ishar Singh through his legallmeasuring 8 Marlas 9|Five Only) andi
heirs 1. Mr. Ramanpreet|sarsahi 40/2061 share of 22 kanal 18 marle k
Singh Slo Late Balwinder|mus. 174 killa 2/2 (4-9), 3/2(4-9), 8/1(6-0), 9/
Singh (Son of Late|tehsil Gidderbaha vide Jamabandi year 201%
Balwinder Singh) & 2. Mrs.|107, 112 Sub-Registrar Gidderbahag, in the 1
Amarjit Kaur W/o Late Singh and bounded as follows: On the Ea
Balwinder Singh (Wife of|VacantPlot, Onthe North by Street, Onthe {
Late Balwinder Singh), both R/o Ward No 02, Mallan Colony, Husner Ch
Sahib 152101 and Guarantor Mr. Tarsem Singh S/o Harbans Singh, VPO (

Pos|

Signature of the Officer Authorised to issue

Note :Strike out whichever is not applicable.

Date: 19.07.2025 PLACE: GIDDERBAHA

T The Trinu~e
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